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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(SPecial Original Jurisdiction)

MONDAY,THE TWENTY EIGHTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJT'STICE J SREENIVAS RAO

WRIT PETITION NO:,29828 OF 2 023

Between:

Dr. William Carey, S/o Benzaman, Aged 38 years' Occ' Doctor' Rio H No'B-1'

1474, S;ryrdi r6ia,langoan, Wiraigat, rdlansana - 506167'

...PETITIONER

AND

1 The State of Telanqana, Rep by its Principal Secretary Medical' Health and
' iirlrvW"tiire oepi, secretdriafBulldings, Hyderabad

Z. i1!'i{"i.jiirGia,aiiiio unirersrty of Hdalth Sciences, Warangal, Telansana,

ReP bY its Registrarg ii5 ctn;"nei, raroji Narayan Rao University of Health sciences, warangal,

Telangana, ..RESPoNDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to "lt is therefore prayed that.this Hon'ble Court may be pleased to

issueanappropriateWritororderorDirection,moreparticularlyoneinthe

nature of Mandamus, declaring that official respondents failed to adhere to

reservation policy as enunciated in GOMs NO 155 and further to accommodate

atleasttwoorappropriatenumberofad,ditionalcandidatesfromBC-Ccategory

inMDRadiodiagnoses/MDpulmonary,medicineorinanyotherspecialtya$

appropriate,bytakingnecessaryStepsforthesame,andfurtherimplement

service Quota, Horizontal Reservation for BC-C Category and consider lhe

candidature of the Petitioner"
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poLicy as cnunciatcd in G.O.Ms.No.155 and

lur ther to accommodate at least two or

apl)ropriate number of additional candidates

frcm BC-C category in MD Radio

diagnoses/MD Pulmonary Medicine or in

an'r other specialty as appropriate, by taking

ne:essary steps for the same, and further

irr-rplement Serwice Quota, Horizontal

Il-escn ation for BC C Category and consider

thr: candidature of the peutioner and/or pass

su,:l-r other order or orders as this Court may

cleem fit and proper in thc circumstances of

rh,l casc." (pravcr is amended as per Court

O:der dated 16.1,2.2023 uide IA.No.2 of 2023

in \\ .P,No.29828 o12023)

'Ihe petiuoner is seeking relief of admission to MD

Radio diageosis/MD Pulmonary Medicine course for the

academic year 2023-24

4. 'l'he acaderrri.c year 2023-24 is over' No interim

relief was granted to the petitioner' Therefore" at this
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point of time, it is not possible to grant any relief to the

Petluoner.

5. The \frit Petition is dismissed. No costs

As a sequel, miscellaneous petitions, pending rf any,

stand closed
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HIGH COURT

DATED:2811012024

ORDER

WP.No.29828 of 2023

B

3 0 r'i'i eitli

5 t
i\.

l:--r ?11

'.i..

DISMISSING THE WRIT PETITION WITHOUT COSTS
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